s 4 Ot Seswier's'
Mk Houss the probable date on which: the
Protect witl b commissioned! ¥

SHRT JANARDHANA POOJARY :
The profect implestenation wilt come after
the projéct has beén approved. It has to go
to Padtic Investnent Board for approval.
The feasibility teport has to be prepared.
The availavility of watet which is the most
imipBetant factof Bds to be corisidered. Water
t8 the Extefit of 15:20 lakh gallons per day
i tequited; and thic watet will be provided
{RFGdgH the tubes. We have to thitik of the
Séctifity angle diso. Fot examhple; when we
Pridt the notes worth dbout Rs. 1500 crotes,
that will bé 4 Big tieasuré. The notes have
to be carried from o€ place o another. all
these Factdrs Havé to Be considéred. There is
13 delay as such. The feasibility report is
being Prépared and afer the feasibility
Feport; it Wodld go for approval and oaly
after that fdreher action will be taken.

PROF. MADHU DANDAVATE : If
there i3 any difficulty in carrying the notes,
they can be teft in Bengal.

ZHRI SATYAGOPAL MISRA : The
¥ron. Minister has stated in his reply
that ‘action is ‘being taken ¢o députe a team
to Visita fewcountries abroad for selection
‘0f Iprocess téchintoldgy and choice of 'machi-
ecy. May 1T know from thie Mon. Minister
Which -are ‘those countries ?

'SHRT TANARDHANA POOTARY : We
Wwistid hot hce 'td disclose hat -at ‘this stage.

Plviamstids 1om)

SHRI ‘GIRDHARI ILAL WYAS: The
Woh. WMihister s “Stated thdt the scheme
hids ‘bt ‘et beeh dbproveld. Therefore, may
1ol from 'the 'Hoh. ‘Wiinistér whéther
'béfoFe Slviig dpproval to 'tte schete, 'he
Wotltdoehsure 'aticguiate saféty for the propo-
“seld CoiFrency bte Press? Have you also
‘ooisiiéred ‘the ‘aspect ‘as 1o how much
Yigting Would! takePptace! thepe’?

({eRgtish
MR SSPEAKER Nextigaession.

P I eoleerprice

“338. "SHRMVAKKOM RURUSHO T
MARN : Wit Uibe\Minister - of COM MERCE

sed 10°5tite -
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(a) whethier Government are awane that,
coffec growers. in the country, especially in.
Kerala, are destroying their coffee gardens to.
switch ower to otteer cultivations due to the
falt i price of Coffee; and

(b) whether Government propose to take
any steps 10 ensure a reasonable price to
coflec growers ?

THE MINISTER OF COMMERCE
AND FOOD AND CIVIL SUPPLIES (SHR1
P. SHIV SHANKER) : (a) and (b). No, Sir.
In fact coffee growers have been getting
remunerative returns.

SHRI VAKKOM PURUSHOTHA-
MAN : I am sorry to say that the answer is
not correct. Coffee growers are not getting
enough price of the high cost of production,
Therefore, they are destroying the coffee
garndens to switch over to other more
remunerative cultivation. Kerala, Karnataka
and Tamil Nadn are the major coffee growers,
1 know that personally. Probably, coffee is the
only agricultural commedity where there is
an tcidence of export duty. Taking into
«consideration the difficulties faced by the
coffee growers, will the ‘Government take
steps 'to -abolish this export duty for the
coffee 7

SHRI P. SHIV SHANKER : The
assumption that the Hon. Member made .does
‘0ot appear to be correct. The entire coffee
‘producsd |has:got to be surrendered to-the
‘Coffee Board. Out.of this -one-third is used
for tthe ‘internal consumption and_two-thirds
foritheexporst market. When it comes to the
‘question «of internal consumption, the
‘minimum 'rélease price:is fixed taking into

‘consideration ‘the cost of the cultivator plus

'10'per cent of the post tax profit that he
Should get.' When once this formula is applied,
‘naturally the grower gets'tke profit. It is not
@ case where he is getting the price at a' Jower
'rate, so' that he -suffers. ‘Therefore, the posi-
\thon 1as it emrerges with the reference to the
'rélease price in the internal 'market, the prices
'1ange in'a better position asa gesult of which
'there 9s'a case of sufficient profit to the
‘ grower. ‘Apart from that, as I said, two-thirds
of the coffeehas got to be exported aud this
'is'baséd om the international prices, which
‘are much higher as compared to indigenous
prices. "Now, when it is a "question - of two-
“thitds ‘of the coffee of the grower * being
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«¢xported,’ hie gets-his profit there also, ‘which
'js ‘tnuch 'higher than what is fixed in the
. country' based on the minimum release price.
Therefore, 1 am sorry to say that the assump-
‘ tion of the Hon. Member does not appear to
be correct. In fact various ‘incentives hawe
.also been given for ‘the ' purposes of the
growth of coffee and on the question of the
export duty, we'have found that there is po
. case for the abolition, s has been suggested.

SHRI VAKKOM PURUSHOTHAMAN:
The growers’ complaint is that the cost of
' production has not been assessed properly.
Anyway, I understand ithat the revision of
the 'minimum release price, consistent with
the increased cost of production is now pend-
ing before the Government for some time.
Will the Government take an immediate
decision in this regard ?

SHRI P. SHIV ‘' SHANKER : ‘The
minimum release price was fixed last in 1983.
Thereafter in January 1985 a directive was
given for the purpose of going ahead and
fixing a minimum release price and a
Committee was constituted. Its report is
expected withir about a month or two and
once that report comes, the minimum release
price would certainly be revised.

SHRI E. AYYAPU.- REDDY : Is' there
any confederation of coffee growing countries
in 'the world ? If there 1s no such confedera-
tion, will India take stepsto organise such a
confederation * AH the coffee growing States
are in the South and the external market is
in the North. In order to protect the poor
countries of the South which are coffee grow-
ing States, will India take steps to organise
a confederation of the coffee growing countries
of the world ?

SHRI P. SHIV' SHANKER : It is wvery
difficult for me t¢ immediately react to the
proposal that has beem put forward. But the
fact of the matter is that India is one of the
exporters of coffeet Along with Brazil, : there
are many- countries which are catering the
international market. So ‘far as the inter-
national' prices are not concerned, they are
governed in the London market and these
fluctuations' do take place, but they do not
Kake place so often.

MR.. 'SPEAKER ::Do dthey stil govern
Bthere 9

'"PHALGUNA 9, 1907 (SAKA)

*Oral Answers 22

-SHRI'P. SHIV SHANKER : That market
+was supposed to be an international congre-
gation for purposes of fixing the price of
coffee. and, tea, both The poipt that is yrged
by my . friend is with reference to  confeger-
ation. As lsaid, it might be a case to be
considered. But 1t is pot possible to give an
immediate answer, for a confederation. If we
go for it, it is possible that we might suffer
a loss in the international mar} et because we
are‘the major exporters.

+DR. K+ G. 'ADIYQDI : The assumption
of the Minister is not correct. The minimum
releasg price has to be fixed every year before
the harvest, but thatis not being done regularly.
Another thing is this. Though the price in
the international market 1s high, one-third of
the production is sold at a djscount price to
Russia. Russia is the only buyer outside the
pon-quota countries. So, the ppice fall is
ithere in every year and as the cost of produc-
tion. is high, coffee 1s replaced by some other
crops by the growers. Will the Government
take action to prevent it ?

SHRI:;'P.~ SHIV SHANKER : 1 have
ajready submitted that so far as the minimum
release price is concerned, it is under review.
The moment the Committee gives the report
on the basis of the cost estimations, the price
will paturally be fixed accordingly, But even
the prices that have been fixed in 1983 are
not against the interests of the growers, That
is what I have already submutted. I have also
said that from the export quota also, the
grower gets his own profit which 1s much
higher than the minimum release price. On
the question of what is called as favouritism
to Russia, 1 must sybmit that Russia is a
prominent Don-guota couptry to which we
supply. There had been agreements. And on
the basis of the agreements, the supplies have
been effected. There are quota countries also.
This is the prominent non quota country so
far as we are concerped. And on the basis of
the agreement, every year, we had been
supplying Coffee to this country cn a very
reasonable rate. It is not as though undue-
favour has been shown to this country. In
fact, if we take into consideration; the figure
of '1984-85, we have been able to supply
Coffee to the tune of Rs. 61.34 crares to this
country,

SHRI H. N, NANJE GOWDA : Regard-
.ing the Export Duty, you have raised it from
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Rs. 3000 to Rs. 6000 on 31st January, last I
do not know whether coffee lobby is not
powerful as such or tea lobby is more power-
ful and Government has abolished export
duty on tea. What are the criteria for fixing
export duty and that too for increasing it ?
You were telling us that this Export Duty is
having a direct bearing on the income of the
Coffee growers and the remunerative prices
I am coming from the coffee growing area.
I know the problems of coffee growers. What
you have estimated as the cost of coffee culti-
vation is not correct. Itis double actually.
The margin of profit provided for a small
Coffee grower per tonne is such that he is
not in a position even to earn about Rs.
1,000/—,I may say. Will you please re-consi-
der abolishing Export Duty as you have done
in the case of tea ?

SHR! P. SHIV SHANKER : The
question itself answers the poser that has been
put by my friend He says that it is lesser
profit and he pleads for a higher profit. That
part of it I have said. In respect of the
minimum release price, that would be fixed
on the basis of the report that would be
submitted within about two months’ time,
which we are expecting. The Committee was
constituted in January, 1985 to go into it and
revise the costs.

Sir, on the question of the guidelines, with
reference to export duty, a revision of Export
Duty has been effected. | must submit that
the Export Duty is a proportion which is
normally 50 per cent of the difference between
the London Terminal Price and the base
remunerative price. This is how normally the
Export Duty is fixed. The Export Duty was
last revised on the 31st January, 1986 to a
level of Rs. 6,000 per tonne.

At that time, London Terminal Price was
about Rs. 44,700 In fact if it is a case, it is
a case of increasing the Export Duty and not
reducing it.

\Translation)

Loans under State spoasored schemes
through nationalised banks during
Sixth Five Year Plan

*89. SHRI DILEEP SINGH BHURIA :

Will the Minister of FINANCE be pleased to
state :

FEBRUARY 28, 1986
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(a) the total amount made available as
loans under the State sponsored schemes
through various nationalised banks during the
Sixth Five Year Plan;

(b) the amount made available as subsidy
by the Union and State Governments against
this amount;

(c) whether it is a fact that the amount
of subsidy is not credited for a long time to
the accounts of beneficiaries in various
nationalised banks and their branches and as
a result thereof the beneficiaries have to bear
the burden of interest on that amount un-
necessarily;

(d) if so, whether the Government have
issued any instruction in this regard; and

(e) whether Goverament propose to ask
the concerned banks to waive the interest so
imposed on the beneficiaries ?

[English]
THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI

JANARDHANA POOJARY) : (a) to (e). A
Statement is giver below.

Statement

(a) The total amount made available
under the Integrated Rural Development
Programmee (IRDP) by the banking system
during the Sixth Five Year Plan was Rs.
3101.61 crores. Under the Scheme for Self
Employment of the Educated Unemployed
Youth (SEEUY) which was introduced in
1983 loans aggregating Rs.831.07 crores were
sanctioned by banks during the two years
1983-34 and 1984-85.

(b) The aggregate amount made available
as subsidy by the Central and State Govern-
ments unoder IRDP during the Sixth Plan
Period was Rs. 1661.17 crores. Under
SEEUY subsidy amounting to Rs. 171397
crores has been released so far sgainst the
loans sanctioned during 1983-84 and 1984-85.

{¢) to (e). Under SEEUY the subsidy
amount received by the bank kept in a
separate term deposit account for being
adjusted towards the end of loan repayment.
Under the IRDP the District Rural Develop-





